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TRON ORE MINES AND MANGA-~
NESE ORE MINES LABOUR
WELFARE CESS BILL.

AND

IRON ORE MINES AND MANGA-
NESE ORE MINES LABOUR
WELFARE FUND BILL.

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): 1
beg to move:*

“That the Bill to provide for the
levy and collection of a cegs on
jron ore and manganese ore for the
financing of activities to promote
the welfare of persons employed
in the ironm ore mines and manga-
nese ore mines and for matters
connected therewith or incidental
thereto, be taken into considera-
tion.”

“That the Bill to provide for the
financing of activities to promote
the welfare of persons employed in
the iron ore mings and manganese
ore mines, be taken into considera-
tion.”

The wellare of workers is an' im-
portant function of any Welfare State,
In developing countries like ours,
Governments have to play an active
role to ensure welfare of workers
because they are either not organised
or their organisations are too weak
to bargain with the employer for
such facilities ag they need.

The Directive Principles of State
Policy laid down in our Constitution
speak of the ‘promotion of welfare of
people’ in general and of ‘“securing
just and humane conditions of work’,
in partfcular. In this context, the
improvement of the living conditiong
of the workers assumeg great impor-
tance. In fact now the main em-
phasis of the %0-point economic pro-
gramme, which has been enunciated

Mang. Ore Mines Lab.
Welf. Cexs & Fund Bills

by our illustriong Prime Minigter, i
on improving the living conditions of
the weaker sactions of the society.

Mine workers form a class by
themselve; because they have to live
and work in remote areas where
none of the modern urban facilities
are available. It was not until the
outbreak of the Second World War
that Government of India and the
State Governments realiseg the need
for improving the living condition of
workers as a means to increase wor-
kers' efficilency and boost thele
morale. The earliest attempt in this
direction was the sefting up of Coal
Mineg Welfare Organisation by an
Ordinance in 1944, Encouraged by
the success of thig Organisation, the
Government set up similar welfare
funds for workers employed in mica,
iron ore, limestone and dolomite min-
ing industries. The role of these
welfare organisations is to supple-
ment and not to supplant the efforts
of the State Governments and the
employers to improve the quality of
life of the workers and their depen-
denis The welfare activities under«
taken by these organisations are fin-
anced out of the proceeds of cess on
the minerals concerned.

As the Hon’ble members are aware,
the Iron Ore Mines Welfare Organ-
isation has beep in existence since
1863. Since Manganese ore generally
occurs in the same areas and loca-
tiong as the iron ore, it is but proper
that the manganese workers should
not be denied the benefits which ae-
crue to the Iron Ore Mine workers
nearby. Since there is also already
in existence  well-knit organisation
to look after the welfare of Iron Ore
Mine workers, this organisation could
also be made responsible to attend
to the needg of the manganese ore
mine workers. There are about 52,000

%mmwﬁm of the President.



%27 Iron Ore Mines &
Mang, Ore Mines Lab,
Welf. Cess & Fund Billy

[Shri Raghunatha Reddy)

cess on both the mineralg is aimed at,
then' either the rate of levy on iron
ore will have to be increaged or the

levy on manganese ore will
have to be brought down. There is

ation of about Rs. 3.80 crores in the
Fund. On the other hand, if the pro-
posed levy on manganese is decreas-
ed, the collection will be too small to
gerve any useful purpose It is, there-
fere, proposed to prescribed separate
rates of levy of welfare cess on the
two minerals in the proposed enact-
ment for the creation of a joint wel-
fare fund. The total cess collected
on the two minerals will, however,
form a common fund which will be
utilised for providing uniform wel-
fare facilities for the workmen em-
ployed in iron ore and manganese
mines.

The proposed cess on ~manganese
will be on the same basis as provid-
ed under the Iron Ore Mines Labour
Welfare Cess (Amendment) Act,
1970 (41 of 1970) which envisages a
levy both on exports and internal
consumption The internal consu-
mers e mostly the iron and steel
plants und other metallurgical fac-

In cases where such plants or fac-
tories own captive mines, the owners
of such planis or factorieg would
themselves be responsible for the
payment of cess on' the minerals con-
sumed by them. This procedure of
collection of cess through the agen-
cies specified above follows the Mica
Mineg Labour Welfare Fund Act,
1948, and the Limestone and Dolomite
Mines Labour Welfare Fund Act,
1972, respectively, The Government
will, however, be empowered to ex-
empt any factory or class of factories
from the levy, if in its opinion, the
administrattive cost of collection from
such establishments will be dispro=
portionate fo the cess collectel.

When these Bills are put on the
Statute Book Iron Ore Mines Labour
Welfare Cesg Act, 1881 will be repeal-
ed. This Fund like other welfare
funds for the minerg will be adminis-
tered in consultation with Regional
Advisory Committees. There will
also be g Central Advisory Com-
mittee to coordinate the activitieg of the
Regional Advisory Commitiees to en-
sure their effective functioning. The
constitution of these Committees will
be almost similar to that now pre-
vailing under the Iron Ore Mines
Labour Welfare Cesg Act, 1961, The
welfare amenitieg in the proposed
Acts, shall include medical, housing,
water supply, educational and recrea-
tiona} facilitles as alredy provided
under other mines labbur welfare or-
ganlsations.

The opportunity of repesling the
Tron Ore Mines Labour Welfare Cess
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tories will be made respon-
sible for collection of cess
and its payment to the Gov-

clude all those persons indi-
cated in clause (d) of section
2 of the Limestone and Dolo-
mite Mines Labour Wel-
fare Fund Act, 1972. )

{c) Provision will be made for
the imposition of penalty for
non-payment of cess on the
defaulting mine-owners/ per-
sons by whom the ore is dis-
posed of on' the lineg of sec-
tions 13, 14 and 15 of the

Limestone and Dolomite
Mines Labour Welfare Fund
Act, 1872,

To sum up, the proposal is:

(i) Creation of a joint Iron Ore
and Manganese Ore Mines
Labour Wellare Fund
on the lines of the latest
Welfare Fund, namely, the
Limestone and  Dolomite
Mines Labour Welfare Fund
and the consequential repeal-
ing of the Iron Ore Mines
!;abour Welfare Cess, Act,
981,

Weilf. Cexs & Fund Bills

factories at the following
rates;—

(2) Iron Ore—at the rate of
25 Paise per tonne with a
permissible limit of Re. 1
per tonne.

(b) Manganese Ore—at the
rate of Re. 1/- per tonne
with a permissible limi¢{ of
Rs, 6/- per tonne for the
provision of uniform wel-
fare facilities to workers
employed in iron ore and
manganese ore mines,

(ili) Payment of } per cent of the
duty collected as customg on
the iron ore and manganese
ore exported to the Depart-
ment of Customs.

(iv) Increasing the rates mention-
ed at (ii) above, when neces~
sary, in consultation with the
Department of Expenditure
and the Ministry of Com-
merce,

I de not think there is anything
else in the two Bills which require
specific comments. As you will see,
these ares pieces of a welfare legis-
lation; they are a part of the measures
that ghould be undertaken by a Wel-
fare State, and our State being a
Welfare State in a wvery advanced
stage, I de not think there will be
any objection to such welfare legis-
lations being passed, These are non-
controversial pieces of legislation and,
with your blessings, I hope, these will
be passed without much of discus-
sion.

MR. CHAIRMAN: Mofions moved:

“That the Bill to provide for tha
levy and collection of a cess on
iron' ore and manganege ore for
the financing of activitles to pro-
mote the welfare of persons em-
loyed in the iron ore mines and

L)
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manganese ore mines and for mat-
ters connected therewlith or ineci-
dental thereto, be taken into consi-
deration.”

“That the Bill to provide for the
fnancing of activifies to promote
the welfare of persons employed
in the Iron ore mines and manga-
nese ore mines, be taken into con-
gideration.”

Mr, Biren Dutta.

SHRI BIREN DUTTA (Tripura
West): Mr. Chairman, of course, we
agree with the intention of the Minis-
ter; those welfare measures should
be accepted without much discussion.
But we must exercise some control
how these fundg realised in coalmines
are actually spent for the welfare of
the workers and how an organisation
like this Advisory Committee, toge-
ther with the staff, etc, which ex~
penditure is met from this Welfare
Fund, function, As far as eur know-
ledge goes, these Advisory Commit-
tees do not really represent the wor-
kers. The workers are far off from
the purview of this Fund. The wor-
kiers cannot say what are their im-
mediate welfare needs. Big buildings
are sometimes constructed as recrea-
tion places, but the workers cannot
enter those buildings, and there is no
meaning in saying that this Fund is
for the welfare of the workers, I
think, there must be gome provision
in. this Bill that the Advisory Come
mittee ghould be formed out of elect-
ed representatives of the workers in
every mine as well as of representa-
tives of the Unions. In the fleld level,
the Advisory Committee’s office ghould
not be in a far-off place; it must be
within the mine area, And when ex-
penditure from this Fund ig to be
made, the workers’ general body
meeting should be called and they
should by asked to suggest what type

MARCH 23, 107

of welfare messures
mediately., If this s not dene,
becomes a mere mockery, What hap-
pens is, some Minister is invited to @
big building; it is said that it iz meant
to gerve as a recreation place for the
workers; there will be a gathering of
gome workers' repregentatives and
some Union leaders; some photo-
graphs will be taken and will be
gshown as a welfare measure. But i
actual effect, for the supply of chea~
per ration through the workers
ration shops in the localities, these
workers are glways at the mercy of
Mahajans If there are gome gtores”
created out of this fund in the midst
of workers from where they can pur-
chase all their essential commodities
easily, that would be welcome and
that should be brought within the
purview of this Bill, otherwise our
experience of such measures is not
good,

I do support this Bill, I do not
oppose it, but I am astonished, that
while some other Bills for welfare
were passed, why this Bill for the
welfare of workers of iron ore mines
and manganese ore mines was delay-
ed for so many years. It should have
been brought much earlier. Now
that you have brought it, you must
draw upon the experience of the
funds in coal mines and other areas
and see that it ig most effectively uti-
lised in this case. That is the crux
of the thing. While supporting this
Bill, I want to draw the attention of
the Minister to the fact that {f proper
attention is not given, if proper re-
presentation is not given to the wor-
kers in the Advisory Committees, if
general workers are not made aware

|
3]
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